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Coram: Hon'ble iMr. Peide Trivedi

Hon'ble Mre. Pe.lMes JOshi

=

Vice Chairman

Judicial Member

1.4.1987

. Admit. Issue notice on the respondent on interim
and on merits returnable within 45 days of this order,
The case is adjourned to 23rd June,

1987 for further
directions.

(PeHeTrivedi)
Vice Chairman

(P .L‘ioJ S,
Judicial Member
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Coram : Hon'ble lr P Srinivasen .e Administrative lMember

Hon'ble ir P M Joshi es dJudicial Member

23/6/1987

None present for the applicant. lr JD Ajmera learned
counsel for the respondents fileg‘reply to the application
which is taeken on record. The pleadings are completqd“and

the case is ready for final hearing.'TG\QANEGSNQX\\§)L<;N“'
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P Srinivasan ( P I Jost
Administrative liember Judicial I
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Coram : Hon'ble Mr.R. Dharmadan : Judicial Member

Hon'ble Mr.M.M. Singh ¢ Administrative Member

18/04/1990

The learned counsel for the applicant

Mr.J.J.Yajnik seeks time on the ground there is likek?kmbjL_
v
ta settl%f%%g'matter, to which he seeks time to get the

W

. . : N A . /i,
instructions. We give him tlmeAreportlng for settlement

if any. The case be posted on 26th April 1990 for

final hearing.
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( M.M. Singh ) ’

( N. Dharmadan )
Administrative Member Judicial Member
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Coram ¢ Hon'ble Mr.N. Dharmadan ¢ Judicial Member

Hon'ble Mr.M.M, Singh

AdminisFrative Member

26/04/1990
It haﬁ:geen submitted by the learned C?Pnsel
,Y—' {
for the applicant that the matter has beeome iqﬁIuctuous Y
- Q/ hraed
and it can be closed h reserving, Ais at liberty to Qpt po ‘
t\x—&“,\l b ‘LQJ 4 35 uan N Li»‘

this Tribunal at am appropriate timeh

®he learned counsel for the respondents agrees to the

suggestions given by theHapplicant. Accordingly we dismiss
. ns

the application as in;Xuctuous. There will be no order as

tO costs.
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( M.M. Singh ) ( N. Dharmadan’)
Administrative Member Judicial Member
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